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04.02.2020: It is represented that Learned Counsel for the 1st  

Respondent ‘State Bank of India’ is inconvenienced to appear today and 

hence an adjournment is sought for. Acceding to the said request, the matter 

is adjourned to 07th February, 2020. 

 

 

[Justice Venugopal M.]  
Member (Judicial) 

 
 

[V. P. Singh] 

 Member (Technical) 
 

 
[Shreesha Merla] 

 Member (Technical) 
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